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IN the: CLNiaAL ADfllNIilRATIUt TRIBUNAL
l-aiNCIf-AL BcNCH

NcJ BlLHI.

t;l 1512/93

New Qalhi this the 17th day of August, 1996,

Hon'ble Umt.LakshTd Uuaminatha.n, rnu,Tiber (3)

Hon'ble Uhri K.nuthukumar, Member (A)

ahri u.R, l^lia

Assistant Tech,Of fleer,
'.C3 pa lam lirpcrt.
New "Aelhi.

C/o itephen-3cg i Co,
11 08, Prakashd eep,
Tuistoy Marg,New Aelhi-1

(None for the applicant )

Versu 3

1.Union of India through
aecretary, M/O Civil
Aviation and Tourism,
Sardar patel Bhauan, New Belhi,

2.0iractcr General of Civil Aviafcicn,
Technical Centre,
tipp.-afdarjung Airport,
iri Aurobindo Marg, New Aelhi.

-

Applicant

-wT, Respondon ts

(By Advocate Sh,l/.3.Pv. Krishna)

j] iv A £ r; (CKAL)

(Hon'ble .^hri K. Mu thukumar, Member (\)

This is an expedited case and has appeared at Serial

Mo,12 of today's cause list and on the last two occasions,

1.e. 30,6,98 and 31,7,98, the c ase had been adjourned at

the request of the proxy counsel for the applicant. None has

appeared for the applicant even today on the second call,

although w8 h^ve uaitod till 3,15HM, In the circumstances,

ue have perused the OA and heard 3h ri Krishna, Isa rn ed ccunsel

for the respondents,

2. The short question in t his application is that the

applicant uho uas promoted to the post of Technical Assistant

u,e,f, r 1,2,1977 claims promoticn to the post of ..ssistant

Technical Cfficer in accordance uith the .Recruitment Rules

namely,: the Civil Aviation Ogpartment(Clas3-I Cla^ II



* >

posts) Recruitment('imendment) Rules, 1970 u.e.f. 26.7.02
^ completed 5 years of service in the Tirade cf Technical
Assistant as per Col.lUiv) of the Rules. The respondents have

averred that in accordance uith the aforGs-id Col.11 sub para

(iv) of the Recruitment Rules(3upra), the Technical Assi3:.ant
on the date of j, r omu leation of these rules and fulfilling the
prescribiad conditions shall be elirible for consideration for

promotion uithout having to pass any qualifying examination
vide Annexure 1 to the counter re;.ly. The respondents have

published this Rules in Gia 1191 dated 25.6.70. applicant's own
admission shcus that he has relied on the same rules and also

seeks reliefs under Col.11(iv) of the aforesaid rules. The

applicant, however, submits that the Recruitment Rules for the
post of Assistant Technral Officer uere notified in 1977 uh ch
has been denied by the respondents. The respondents have

submitted that the rules which are applicable are 1970 rules,

namely/the Civil iviatien Depa rtment (Class-I and Class-II posts)
Recruitment (Amendment) .iules, 1969 as amended in 1970. .Api licant's

own admission in para 4.2. of Itis applic-ticn is that he has been

promoted to the post of Technical Assistant in 1977, -»o

admittedly, the applicant was not holding the post of Technical

Assistant on the date of publication of the a fcresaid rules and,

therefore, he cannot claim benefit of promocion to the post of

Assistant Technical Officer without h^^ving to p-ss any qualifying

examination. Applicant on passing the qualifying examinac-ion for

Senior Tochn.xal Aisstant course in 1990, was promoted to the

post of ..soistant Technical ijfficer on regular basis u.e.f. 6.H.9L
33 provided in Col.ll(iii) of tte aforesaid rules.

in view of the foregoing discussions, ws find n^ meiic in

the application and it is accordingly dismissed. No order as^uo

c ost s.

t K. nulhukuinar )
nember (a)

(omt .La;<shmi ouaminnthan)
nem be r (3 )


